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PETI TI ONER:
RAVAVATAR

Vs.

RESPONDENT:
STATE OF BI HAR & ORS.

DATE OF JUDGVENT: 07/ 04/ 1997

BENCH:
K. RAMASWAMWY, D. P. WADHWA

ACT:
HEADNOTE:

JUDGVENT:
ORDER

Leave granted.

The appellant « clainms for pronotion as Engi neer-in-Chief on
the basis of a the basis of a Scheduled Tribe Status. In the
judgnent in Major Yogendra Narain Yadav vs. State of Bihar &
Os., the right of the person has been determned. In this case,
the question arises is: whether the appellant really belongs to
Schedul ed Tribe? Wth a viewto find the genuineness of t he
status as Scheduled Tribes, we had directed the petitioner to
file geneology table of his famly history. It is now admtted in
his affidavit that the famly of the appellant hails from
Bi | aspur, Madhya Pradesh. He <clainms that his forefathers had
mgrated to Bihar and that the appellant had done his eduction
there and had obtained the certificate also from the District
Magi strate, Patna, Admittedly, none of his forefathers had been
granted any such certificate. The famly history, as stated in
the affidavit indicates as under:

"GENEOLOGY
Late Chilbili Sah

Lat e Chi nf aman Sah

Lat e Hf ra Sah

Ram Avat ar Kaushal ya Laxm Nar ayan
(Son) (W dow) (Son)
Married with Married with late Married to Bagaha
Yashoda Devi Ganga Pd., Patna District Bettiah,
Ara District Od District
a d Shahabad Mot i har i

District.
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Rashnmi Bal a Ushni Bal a
Daught er Daught er

Abhi j it
Son

All are marri ed

Shashi

Ni sh
Bal a Bal a
Daught er Daught er
married married
to O P. to
d
Gond, Raghunat h
Pat na Manj hi
Gty Lasi a
Pat na P.S E
Kur rudeg
in
Sendega
in the
Ranchi
Di strict
now GQunl a
District
A readi ng
claimas Schedul ed

beyond conpr ehensi on
sane. Under
to interfere

t he circumst ances,
with the —order of the Hi gh Court.

Ri shi Pawan Suman
Bal a Kunar Kunar
Daughter Gond Son
married son unmarri ed
to Un-

Birendra  married

Sah Jhar -

suguda in

Sabal pur

District

presently

Jhar suguda

(Orissa)

Sandhya Pragat i

CGond
Daught er Daught er
married married
to to A ay

Chapra Kr.,
Di strict Patna
presently
CGopal ganj
District

of this famly history indicates that his

Tribe is not ~only highly  doubtful but
to believe that he eligible for the

we do not find any substance

However, it

woul d be open for the appellant to be entitled to conpete as

a genera

candi dat e
The appeal s

order as to costs.

are accordingly ~dism ssed but wthout any

Raman
Kumar
Son
un-
marrie




